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sions) giving reasons for immediate 
legislation by the Unit Trust of India 
(Amendment) Ordinance, 1975, as re­
quired under rule 71(1) of the Rules of 
Procedure and Conduct of Business in 
Lok Sabha.

12.07 hrs.

VOLUNTARY DISCLOSURE OF IN­
COME AND WEALTH BILL*

THE MINISTER OF STATE IN­
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): I 
beg to move for leave to introduce a 
Bill to provide for voluntary disclo­
sure of income and wealth and for 
matters connected therewith or inci­
dental thereto.

MR. SPEAKER: The question is: 
“That leave be granted to intro­

duce a Bill to provide for voluntary 
disclosure of income and wealth and 
for matters connected therewith or 
incidental thereto ”

The motion was adopted.

SHRI PRANAB KUMAR MUKHER­
JEE: I introduce! the Bill.

12.7-1/2 hrs.

STATEMENT RE. VOLUNTARY 
DISCLOSURE OF INCOME AND 
WEALTH ORDINANCE, 1975 AND 
VOLUNTARY DISCLOSURE OF IN­
COME AND WEALTH (AMEND­

MENT) ORDINANCE, 1975

THE MINISTER OF STATE IN­
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHER­
JEE): I lay on the Table an explana­
tory statment (Hindi and English ver­
sions) giving reasons for immediate 
legislation by the Voluntary Disclo­
sure of Income and Wealth Ordinance,

1875 and the Voluntary Disclosure of 
Income and Wealth (Amendment) 
Ordinance, 1975, as required under 
rule 71(1) of the Rules of Procedure 
and Conduct of Business in Lok Sabha

12.08 hrs.

SMUGGLERS AND FOREIGN EX­
CHANGE MANIPULATORS (FOR­

FEITURE OF PROPERTY) BILL*

THE MINISTER OF STATE IN­
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): I 
beg to move for leave to introduce a 
Bill to provide for the forfeiture of 
illegally acquired properties of smug­
glers and foreign exchange manipula­
tors and for matters connected there­
with or incidental thereto.

MR. SPEAKER: The question is:

“That leave be granted to intro­
duce a Bill 10 provide for the for­
feiture of illegally acquired pro­
perties of smugglers and foreign 
exchange manipulators and for 
matters connected therewith or in­
cidental thereto.”

The motion was adoj/tpd.

SHRI PRANAB KUMAR MUKH­
ERJEE • I introduce the Bill,

12.09 hirs.

STATEMENT RE. SMUGGLERS AND 
FOREIGN EXCHANGE MANIPULA­
TORS (FORFEITURE OF PROPER­

TY) ORDINANCE, H75

THE MINISTER OF STATE IN­
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKH­
ERJEE): I lay on the Table an ex­
planatory statement (Hindi and Eng­
lish versions) giving reasons for im­
mediate legislation by the Smugglers
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and Foreign Exchange Manipulators 
Forfeiture of Property) Ordinance, 
1975 as required under rule 71(1) of 
the Rules of Procedure and Conduct 
o f Business in Lok Sabha.

12.10 hrs ..

SALES PROMOTION EMPLOYEES 
(CONDITIONS OF SERVICE) BLL— 

' Contd.

MH. SPEAKER The House will 
now take up further consideration 
of the following motion moved by 

'Shri K, V Raghunatha Reddy on the 
•9th January, 1976, namely.—

“That the Bill to regulate certain 
condition's of service of sales pro­
motion employees m certain estab­
lishments, as passed by Raiya Sa­
bha, be taken into consideration ”
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